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IN THE CBN1RAL ADMINISTRATIVE TRIBUNAL 
JODHPUR BENCH, JODHPUR 

O.A. No. 312/1995 
T"':'A. .. •ll•ht. 

DATE OF DECISION 1 12.05.2000. 

'\\ -( }-. · Harj i Ram Petitioner 

Mr ._s._-_ .. K_-_._Ma_-_l_i_k_, _________ Advocate for the Petitioner (s~ 

Versus 

-'!G~CN....,._.t......_. _.o.L.If--I....,n..,.d-i"""a__,&..._.o""'r.._.s.,...._ _____ Respondcmt ( s) 

_.Mr._,-~· _,S"-"'•=S.:....•'---!-V..Ly~a~s1_, _________ Advocate for the Respondent ( s) 
1 to 3 

None is present for Respdts. No 4 to 6 

CORAM.: 

-"" 
The Hon:blc Mr. Ju.stice B.S.. Raikote, Vice Chairman 

1he Hon'ble Mr. GOpal S.ingh, Administrative Melli:>er 

1. · Whether Reporters of local papers may be allowed to soe the Judgement? , .. _.v 

'~· To be referred to the Reporter or not ? { ~ 

3. Whether their Lordship> wish to see the fair copy of the Judgemont? AJ-:o 

4. W~ethor it needs to be circulated to other 

(Gop~' 
-Adm. Meitber 

Benches of th6 Tribunal ? tvV 

{B.S.~) 
vice Chairman 



JODHPUR --- ,...._ -..-• 

Date of .order a 12 .5 .2000. 

o.A. No. 312/1995 

Harji aam S/0 Sbri Kishna Ramji, aged about 45 years 

by caste ~bwal (Schedule caste) R/0 4 K 8 Madbubaa 
Colony Housing Boarcl, JOdhpur_. (Raj) 

Pres~ntly working as ASsistanta~erinteDdant in 
Diesel S.hade, JSbaga.t Ki Kotbi, Jodhi,::Jar. (Raj) 

••• Applicant 

Vs 

1. Governm:;nt of India through the General Manager, 

Northern Railway, Baroda House, New Delhi. 

2. Div+sional Railway Manager. Northern Railway 

JOdhpur Division, JOdhpur. 

Divisional Personnel Officer, Northern &ailway, 

Joahpur Division, Jodhp~. 

4. S.hri .Kanhya Lal, Of£1~~ S.uperintenc!ant, Loco S.hade, 
· Bhagat Ki Kothi, JocibpW:. 

5 • Slhri Narendra Pratap S.ingh, Office S .. uperintendant, 
C/0 Loco Foreman, Northern Railway, Merta Read, (Raj) 

6 • S.bri Harihar Singbj i, Office S. uperintendant, C/0 S .. r. 
1:~~) nMr:: (:Da,L) Nor;thern Railway, Bhagat Ki )Cothi, JOdhpur. 

. ·- -~- . ' - . 

Mr. ~.K. Malik, Counsel for the Applicant. 

Mr. S..S... Vyas, Counsel fOr the Respondents 1 to 3 

None is pres:ent for a.espondent• .No ·• to 6 

Hon• ble Mr. Justice B.A. Raikote, Vice Chairman 

HOD~ ble Mr • Gcpal aJ.ngb, Administrative Nemer 

'In this application under s.ectioo 19 of the 

AdminiStrative Trib~als Act, 1985, app:licant, Harj i J!iam. 

{~!-f.' Cootd •• .2 
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o.A. No. lll/1995 

has prayed for setting aside the iapt~gned order dated 

09 .s .1995 (Annexure A/1) and for a directioo t.o the respondents 

to consider the appUeant for promotion to the post of s.. qpe. 

riot;$ndent in the scale of 2000-3200 with effect from 09.5.95 

with all conseqt~ential benefits. 

2 • Applicant• a ease is that while he was working as 

Head Clerk with the respoment.aailways, he appearacl in the 

selection t_.est for the post Of Assistant Superintendent. and 

was selected and placed on the panel dated oa.S.l9S8 at &erial 

No.09 (Annexure A/4). while the first 08 enpanalled candidates 

were promoted as ASsistant aqperintezxlent, the applicant was 

not promoted. In a s~equent selectiQQ. helcl on 25 .1.199• 

unaer mOdified selection proc~t.Jre against restructuring, 

the applicant alongwitb pJ;ivate respondents was eapanelled 

on 28.1.199" (Annexure R/1) and they were promoted as ASstt. 

Superintendent vide order dated 16.2.1994 (Annexure A/7) • In 

this panel dated 28.1.1994, all the three private respondents 

were shown higher in merit list than the applicant and, there­

fore. the;r occupied higher position in the seniority list of 

ASsistant Swperintencient Cadre. SJJ.ace these three private 

respondents were senior to the applicant as ASsistant superin­

tendent,. they were promoted as Office SuperintendenJCC:::f?: ,ofd 
. -~! 

2000-3200 vide respondents• order <latecl 09 .s .1995 (lnnex.J~./1) • 

contentJ;cn of the applicant is that since he bad passed the 

selectial test for the post of Assistant s-uperintendent in . . . 

1988, ana the private respondents passed the selection test 

in 1994, the applicant should be placed 011er the private res­

pcmdents in seniority list of the cadre of Assistant S\Jperin­

te~ent 1n terms of Para 30.6 of. JJ.\&M Vol-.X, and c<:llSequently 

he should bave been promoted as Office SI.Jperintendent earlier 

to private respondents. 

(1_ 'f-k-1£: ~- " - Contd •• Q •• 3 
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3. N~ices were isstaecii to the resp~ndents ana they 

have denied the oontenticm of the applicant. .It is contended 

by the respondents that the applicant coUld not be promoted 

in 1988 as ~he percentage reservaticn for scheduled caste 

category <n-naQP_exceeding the prescribed per&Jentage of 15 ancJ 

further that the life of tbe panel being two years, the 

panel of 1988 expired in 1990 anca, therefore, that panel 

cesmot be considered in the year 199,. Therefore, the 

applicant cannot be accordea seniority on the l>a~is of 

19$8 panel. 

•~ No. doubt the Para 306 of ll\EM Vol. I prCNides 

that candidates barne on earlier panel would rank senior 

to the candidates borne on a subseqent panel, bt&t by the 

time the subsequent panel was prepared in 1994, the earlier -· 

panel of 1988, had expired and, therefore, in our view the 

applicant cannot derive .any benefit from the 1988 panel. 

5. In the light of abwe discussion, we do not find 

any merit in this application ancl the same deserves to be 

dismissed. 

6. The Original Application is accordingly dis~sed 

with no oi:der as to casts. 
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